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'CENTRAL RDNINISTRATIVE TRIBUNAL
BﬁNGALORE BENLH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-550 038,
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| | | BPPLICATTON NOYs), 534 of 1993, /
Applicent(SR.Meresh v/s. Respondent(sPirector,
- : - Centrel Food Technological
Ta : : " Research Institute,Mysore.
f 1. Srl R.Naresh,
| . 8/o,N.Remu,
: . . No, 6-21 :

Cantral Food Technologlcal Ressarch Institute,
Mysore-570013. -

. 2. Sri.R,K,Petil,
’ Rduocete No.7,
Judicisl foicer g Layout,
Rajamahal Viles Il Stage,
Bangalore-SGD 094, -

e e g S

SR 3. The Controller of Administration,
; ' - Centrel Food TechnologlcEI Research thxxatt In=tituts,
Mysore-570013.,

4, Dr.S.R.BhoUmik,
"~ Director, : -

| © C.R.T.R.I.,

flysore-13,

6, Sri.m, Nahadevelah
- $c1entist,

- $/0.,Madegoudsa,
Head of the Depertment
E-14,F.P.D,E., ‘
CQF.T .R [ I. ,nysore-13. ’

N
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SUBJECT ;- ForUardlﬁg of copies of the Crder passed by
. he Central AdMIHthr tive Tribunal, Bénqalore Bench’
Bangalore.

Please find snclosed herewith a copy oF the ORDER/
STAY/INTERIM ORDER.passed.by. this Tribunal in the sbove said

applicatien(s) on Seyepthk_June,1993. | | ]
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

DATED THIS THE SEVENTH DAY OF JUNE 1993
Present:
Hon'ble Mr. Justice P.K. Shyamnsundar ... Vice Chairman

Hon'ble Mr. V. Ramakrishnan ... Meaber [A]

APPLICATION NO.534/93

R. Naresh,

Aged 41 years,

Son of N. Raa,

C-21, C.F.T.R.I. Quarters,

Mysore-570 013. «ee Applicant

(Shri A.K. Patil ... Advocate]

Ve

1. The Central Food Technoloyical
Research Institute,
represented by its
Controller of Adainistration,
CFTRI, Mysore-13.

2. Dr.S.R. Bhowaik,
Major,
Director, CFTRI,
. Mysore-13.

3. M. Mahadevaiah, Major,
S/o Madegowda,
Presently workiny
as Scientist,
. E-14, Head of the Deptt.,
| ’ F.P.D.E., CFTRI, Mysore.13. <.+ Respoadents
l This application havingy canse up for adnission before this

Tribunal today, Hon'ble Vice Chairuan, .ade the following:

| | ORDER

1. We see no substance in this application as all that has

been done to the applicant is to shift hin fras one departnent
—_ - \
ey t'}.é\\another departsent within the Central Food Technology Research

NN

)
. ‘In;‘itute, Mysore. Techanically it is treated as transfer but

: L o A '
\ ) 4@‘ 1t/ /ils not a transfer at all and can ndz'give the applicant any
N ’ N/
R O < )
“o :\ &{9 ///\, cause of action to approach this Tribunal. It is amerely shifting
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hia fran one departent to émther deparbnent
' |
|

2. Learned counsel Shn A.K. Patil says that there is mala

fide, etc. in this apphcat%on. But we see nothing in the applic-

/

If the applicant ‘thmks that he has been given a raw
|

_representation to the Directar, CFTRI.

ation,
deal he can even now .make a
Learned counsel says that t.he representation will not be produc-
tive because the Director |is beat upon effectinyg the transfer.
We do not think that the Director will take such a stance and

if he does so he will be oourtlmg trouble. In the c1rcu.nstances

we direct the apphcant to Ina}qe a representation within two weeks
fran the dateof this order. ; The respondent Director will consider

il
g:tn its uerit¢without any predeliction

and dispose off the saaqe

in the matter if a represea tation is received within the time

; Bba VR
stiuplated. The Directori w111 dispose off within two weeks
fran the date of receipt of ithe representation. With this observ-
| . .
ation we dispose of this afpplication at the adaission stage it-
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